
CENTRAL ADMINISTRATIVE TRIBUNAL 

CALCUTTA BENCH 

2328_ef1996. 

Presents Hs& 1e Mr.Just.tee A.K.Chatterjee,Vice.-Chairmán. 

Hen'le Mr. M.S,Mukherjee,Administrative Membir, 

IIJOY ROUTH & ORS, 

UNION OF INDIA & ORS, 

Datekj 
0 RD E 

A.K.Chteriee,y,C. 

The jj applicants were i*itiafly appointed in the 

Construction Unit undeDSTE (Constructi.n) , South Eastern 

Railway on diverseL  tt and they were regularised w.e.f. 
(-4 

1.4.73. The instant application has been filedbkwre 

Railway for a declaration that the applicants are entitled 

to arrears of pay due to regularisation and fixation of 

their pay with eftect from 1.4.13, 

Hearing the ld.counsel for both the parties, we consider 

it appropriate to dispose of the application with- 4L 
,the iirecton 

upon the respondents, particularly the respndent no.2 herein, 

to treat this appèication together with its ea.losures, as 

a representation for the reliefs claimed by the applicants and 
to dispose it it within 6 months from this date by passing a 

speaking order and communicating the same to the applicants. 

No order as to csts. 

(M.s,Mukherjee) 
Member(A) 

/g- A-A-1-1  
(Atterjee) 

Vice-Chairman, 


